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13th June, 
2025 

5th August, 
2025 

16th 
September, 

2025 

III 

The applicants through their Learned Advocate have filed 
a representation before the Statutory Authorities thereby 
stating all the aforesaid facts and requesting them to take 
immediate steps against the aforesaid polluting unit and 
to close down the same at the earliest in order to save the 
valuable lives of the concerned locality including the 
applicants.. 
A hearing took place before the authorities/officers of 
West Bengal Pollution Control Board wherein the 
applicants were present. 
West Bengal Pollution Control Board by its order dated 5th 
August 2025, was pleased to direct the polluting unit i.e. 
the respondent no.#, New Joy Sreeram Electric: 

i) Not to carry their noise generating activity 
under makeshift shed but by taking adequate noise 
control measures, so that sound does not travel 
outside the respondent's units beyond the 
permissible limit; 
i) Close all the opening and gap towards the 
applicants' sides; and 
iii) Restrict their noise generating activity only in 
between 9 AM to 7 PM. 

The polluting unit was further directed to comply with the 
directions as mentioned herein above and to submnit a 
compliance report to the In-Charge of the Hooghly 
Regional Office of the State Board within 15th September 
2025. 
The applicants through their Learned Advocate filed 
another representation before the West Bengal Pollution 
Control Board on 16th September 2025 thereby requesting 
them to take immediate steps against the aforesaid 
polluting unit and to close down the same at the earliest 
in order to save the valuable lives of the concerned locality 
including the applicants. In order to effectuate the order 
for closure, the authorities were requested to take 
necessary steps for immediate disconnection of electricity 
connection of the polluting unit. 

























































Chandernagore Municipal Corporation 
Vivekananda Sarani, Marie Park, P.0: Chandernagore, District: Hooghly, 
Pin: 712136, West Bengal 
Phone: 033 2683 5297/2562 | Email: chandernagorecorporation@yahoo.co.in 

Reference No: B-1 /2024-2025/86 

To, 

Bishal Basu, 
Katapukur Garer Dhar, 
Near Karunamayee Primary School, 
Ward No. 2, Mob No. 8420147022 

Tapan Kumar Chakraborty, 
Katapukur Garer Dhar, 
Near Karunamayee Primary School, 
Ward No. 2, Mob No. 9432166956 

Sir/Madam, 

Jhuma Bardhan 

27A 

Katapukur Garer Dhar, 

Date: 19/09/2024 

Prasanta Saha, 

Near Karunamaycc Primary School, 
Ward No. 2, Mob No. 9330676220 

Katapukur Garer Dhar, 
Near Karunamayee Primary School, 
Ward No. 2, Mob No. 9874086389 

Subject: Regarding the operation of an illegal factory. 

This is to specially inform you that, based on the complaint lodged by you regarding an illegal factory being operated by Moumita Mallick at the 
address near the Primary School at Katapukur Garer Dhar an on-site investigation will be conducted on September 24, 2024, at 12:30 PM. 
The investigation will be led by the Debarshi Gangopadhyay, Chairman of Borough Committee No. 1. Therefore, you are requested to be present at the said location on that date and time with all relevant documents. 

Sincerely, 
(Signature) Chairman 1 No. Borough Committee 

Chandernagore Municipal Corporation 







Chandernagore Municipal Corporation Vivekananda Sarani, Marie Park, P.O: Chandernagore, District: Hooghly, Pin: 712136, West Bengal Phone: 033 2683 5297/ 2562 | Email: chandernagorecorporation@yahoo.co.in 
Ref Number: I.X/T.L/2024-25/132 

To, 
Moumita Mallick 
Kantapukur Garer Dhar, Opposite Karunamoyee Primary School 
Ward Number - 02 

Subject: Regarding the business at Holding No. 407, Ward No. 2. 
Sir/Madam, 

It is observed from the records of this olficc Lhal you arc illegally 
operating a business under the name "New Joy Sreeram Electric" at Holding 
No. 407, Ward No. 2 (Kanta Pukur Garer Dhar), without completing the commercial name registration (Mutation). 

Furthermore, you have not attached the necessary clearance 
certificates from the W.B.P.C.B (West Bengal Pollution Control Board) and 
the Fire Department on the E-District Portal. 

Copy forwarded for information to: 

In these circumstances, you are hereby ordered to show cause within 
seven days of receipt of this letter as to why the Enlistment Certificate of the 
said business should not be cancelled. 

1. Mayor 
2. Commissioner 
3. Engineer 
4. In-charge, Borough - 1 
5. Municipal Representative, Ward No - 02 
6. I.T. Co-ordinator 
7. Sushmita Basu 

(Kantapukur Garerdhar, 

294 

Date: 24/02/2025 

Opposite Karunanoyee Primary School, 
Ward No - 02, Phone: 8420147022 / 89814075 16) 

8. File 

Chandernagore Municipal Corporaion 

(Signed) 
Secretary 

Yours faithfully, 

Chandernagore Municipal Corporation 

(Signed) 
Secretary 



















































VAKALATNAMA 
BEFORE THE HON'BLE NATIONAL GREEN TRIBUANAL, 

EASTERN ZONE, KOLKATA BENCH 

ORIGINAL APPLICATION NO. 

IN THE MATTER OF: 
BISHAL BASU AND ANOTHER 

VERSUS 
STATE OF WEST 
OTHERS 

VAKALATNAMA ON BEHALF OF: APPLICANTs 

/ 2026/ EZ 

Bhlsu 

Name of Advocate 
Mr. Bikash Shaw, Advocate, 
10, Old Post Office Street, 
4th Floor, Room no -107/4, 

Kolkata-700 001 
Mobile No. 9999738942 

Susnita Gosu. 

IN WITNESS WHEREOF I sign and execute this vakalatnam a on this 
February, 2026 

Email id: bikash90999@gmail.com 
Enrolment id: WB/954-A1/2014 

... APPLICANTS 

BENGAL 

KNOW ALL MEN BY THIS presents that I/We do hereby put and depute in my 
place and stead Mr. Bikash Shaw, Advocate-on-record to act, Prosecute and 
defend in the above matter and to do all such acts, and things and pay all such 
fees and charges in connection therewith as he shall deem necessary and I 
undertake and promise to pay to the said Advocate -on-record all such costs 
charges and expenses as they may or shall from time to time suffer, incur or be 
put to in the premises and shall pay the balance of all costs and charges any 
expenses (if any) within one month after issue of the allocature. 

AND 

RESPONDENTS 

54 

Day of 



55 

RECIVED THE VOKALATNAMA 
FROM THE EXECUTANT 

SATISFIED & ACCEPTED BY ME 

ADVOCATE 




